IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0 A. NO 442/91 . , 1‘96

XRBCX K.

DATE OF DECISION 22.3.91

KC_Baby Applicant (s)

\
i py .1*10har?an Advocate for the Applicant (s)

Versus

IDB'_D_i.I_@_tQI‘_G_E_n_aral—'___._Respondem (s)
ICAR, Krishi Bhavan, : ‘
New Delhi and another.

Me PVM Nambiar Advocate for the Respondent (s)

CORAM:
The Hon'ble Mr. NV Krishnan, Administrative Membe T

The Hon'ble Mr. N Dharmadan, Judicial Ffember »
Whether Reporters of local papers may be allowed to see the Judgement?
To be referred to the Reporter or not? p°

Whether their Lordships wish to see the fair copy of the Judgement/"
To be circulated to all Benches of the Tribunal? e

ol o

JUDGEMENT

M NV Krishnan, A.M

The applicantvhad fetired from the Indian_Navy in Juiy,
1983 at the age of 41 years. He was re—e}nploy'ed as Junior ;ierk
in the Central Institute of Fisheries Technolegy under Respondentfé
Froﬁ 20.8.85 as per Annexure A-I appointment.order.
2 'Thé<a§plicant‘s cbmplaint is that on such ré-employment,
his pay" ﬁas not been leed in accordance Qlth lau)oartlculérly

increments

in the matter of grantlng hlmépn the minimum of the pay scale.
It is submlttedllp the applicatian that in two other cases;in
respect of CC Siran and Radhakrishnan Naia such increments were
grahted);n pursuance of the orders in OAK 74/87 and OAK 243/89.

The applicaent also relies on four other judgments delivered by

the Tribunal referred to in para 4.5 of this application, ,



L =2-
has , ‘
3 ‘The applicant /already submitted a representation
dated 29.5.90 (Annexure A-II) to Respondent-2 to which

: - : \
no reply has still received. The applicant tas prayed

the following reliefs:

(a) to direct the respondents to fix the minimnum
pay of the applicant in the scale of R260-400
(pre-revised) on re-employed post at a higher
stage bj/taking into account the benefits of
22 increments for the service the applicant
has rendered in the Indian Navy .prior to his
retirement and to carry out consequential
fixation in the revised scale recommended by

the 4th Central PayACommissiDn, and

(b} any other appropriate order, direction as
this Hon?®*ble Tribunal deem fit.

4. We have heard the counsel for ﬁhe respondents.
He submits that Annexure II representation had alreédy been
forwarded to Respondent-1 for disposal. In view of the

averments made in this application, we are of the vieu

/

that the iﬁterest.ofbjustice uould'be_met, if ue direot
Respondént;l to dispose of Annexure-11 represanﬁétioh in
Vaccb;dance with lau/keeping iq view the special submissiong
made by the applicant aﬁ'para 4.4 and,4.5 of this aﬁplication,

within a period of two months frbm the date of receipt

of a cdpy‘bf this, order. We do Sbf A copy of fhis application
may also be forwarded to the 1st respondent for information,.

5 ' The application ‘is disposed of accordingly.
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(N Dharmadan) c AR (N Krishnan)
Judicial Member Administrative Member

22-3-1991



